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would like to know how this programme is 
being arranged. There is no point in having a 
discussion in one House and in the other 
House after a month. It loses all meaning and 
importance. I suggest, therefore, that before 
we adjourn—I am not saying anything about 
the other House—but in this House we should 
discuss it before we adjourn. In this part of the 
session we should discuss it before we adjourn 
and in the other House also it may be 
simultaneously taken up, so that there is not 
such a big gap between the discussions in the 
two Houses. I think, Madam Deputy 
Chairman, this is a very reasonable suggestion 
and the Government should make it clear. I 
understand that some people are not interested 
in having it in this House during this part of 
the session, and they want to leave it to fee 
taken up at a latter time. 

SHRI SATYA NARAYAN SINHA: I do not 
know, Madam, what has appeared in the 
Press. But so far as the Government's 
information goes, no definite time has been 
suggested. All that the Prime Minister has said 
in the other House was that certainly we 
would discuss it in both the Houses. But the 
Committee of Experts which has been 
appointed by the Government is looking into 
the whole thing to suggest what steps the Gov-
ernment should take with regard to that Report 
I think it would be much more useful to 
discuss it when their suggestions are also 
received. And so far as the hon. Member's ap-
prehension is concerned, that there will be a 
big gap between the discussion in both the 
Houses, this we will try to avoid. 

SHRI BHUPESH GUPTA: I appreciate, 
Madam Deputy Chairman, this point, because 
he has clarified the position. I take it that more 
or less simultaneously the Report will be 
discussed in the two Houses. So, do I 
understand from what the hon. Minister has 
been good enough to state on the subject that 
the matter is under the consideration of some 
experts and so on? Who are these   ex- 

perts? And do I understand that when the 
Report comes to us we will also get the 
Government's decisions on it and the actions 
they have taken with regard to the persons or 
the companies concerned? Do I understand 
that we shall be discussing these two things 
together, the Report and the Government's 
action thereon? 

SHRI SATYA NARAYAN SINHA: The 
hon. Member will please wait and see. 

THE DEPUTY CHAIRMAN: I think the 
hon. Minister has explained that there is not 
going to be very much of a time lag between 
the discussion in this House and the other 
House. We should leave it to them for the time 
to be given. I do not think you should have 
any apprehension that this Report will not 
come to this House for discussion. 

The House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at five minutes past one of the 
clock. 

The House re-assembled after lunch at half 
past two of the clock, THE DEPUTY Chairman 
in the Chair. 

THE BUDGET (RAILWAYS) 1963-64 
GENERAL     DISCUSSION—continued 

SHRI P. K. KUMARAN: Madam, I was 
talking about recognition. When there are two 
or three unions recognised in all the other 
Railways, I do not understand why the hon. 
Minister cannot give recognition to other but 
recognise only one union in the Southern 
Railway. At this juncture, it is necessaa^y1 to 
promote understanding between the Railway 
employees and the Administration. Hence I 
hope the Minister will see that the Dakshin 
Railway Union is recognised. The complaint 
of all recognised unions is that the permanent 
negotiating; machinery is not working 
properly and even decisions arrived at in the 
joint meetings are not being   imple- 
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mented. So, I think it is necessary that the 
Industrial Disputes Act should be applied in 
the case of the Railway employees. 

My last point is regarding the construction 
of new lines. Now that the coal and steel belt 
areas are well served and enough capacity has 
been created to meet the traffic offered by 
these areas, I think it is possible and necessary 
for the hon Minister to divert his attention to 
the hitherto neglected southern States, namely, 
Andhra, Mysore and Kerala. The proposed 
lines from Secunderabad to Ongole, Nandyal 
to Katpadi and Ray a drug to Chitradrug in 
Mysore State and from Mysore to Tellicherry 
should now engage the attention of the hon. 
Minister as early as possible. These lines, if 
constructed, will open up the hitherto 
underdeveloped areas of the South and I hope 
the Minister will see that early steps are taken 
to survey the unsurveyed lines. There are 
certain surveys which have been done two or 
three times over and -some practical steps 
should now be taken to construct these lines. 

THE DEPUTY CHAIRMAN: There are nine 
more speakers. I do hope you will 
accommodate each other and -•ten minutes for 
each would help. 

DR. JAWAHARLAL ROHATGI (Uttar 
Pradesh): I will be very brief. I have nothing 
much to say. 
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SHRI B. K. GAIKWAD (Maharashtra) : 
Madam, I think that there is no time at your 
disposal to give us for long speeches, and that 
is why 1 shall abide by your decision and I 
shall take as little time as I can. I will be very 
brief and instead of making a long speech I 
will only raise two or three points for the 
consideration of the   Railway Minister. 

I just want to bring one fact to the notice of 
the Railway Minister, and that is, there is 
enough railway land lying on both sides of the 
railway line which can be cultivated. In this 
connection, Madam, you will find that I 
represented the matter to the hon. Railway 
Minister, Sardar Swaran Singh, last year. He 
was also pleased to assure me that that land 
would be given to the landless people for 
cultivation. Not only that but he was also very 
thankful to me and said: "You have brought a 
very nice thing to my notice", and so on. But 
to my great surprise I find that no such lands 
have been given for cultivation to the landless 
people. So, I request the Railway Minister that 
if they start thinking from now on of 
distributing these lands or giving these lands 
for cultivation to the landless people, then and 
then only they will be in a position to do it in 
time, that is before the monsoon. So, I request 
the Railway Minister to consider that problem. 

Secondly, I just want to draw the attention 
of the Railway Minister to the fact that the air-
conditioned coach attendants were doing their 
job continuously for the last several years to 
the entire satisfaction of the air-conditioned 
coach passengers. They were given the 
necessary training from the Railway 
Workshop, Matunga and certificates were 
issued to them accordingly. But unfortunately 
or fortunately, Madam, many of them were 
from the Secheduled Castes. Some of the 
orthodox people, may be officers, complained 
about this and some junior persons   working 
in some other   de- 

partments of Railways, junior khala-sis, are 
now brought from other Railways and 
straightway taken and given promotions on 
grade Rs. 120—212. If at all promotions were 
to be given, they ought to have been given to 
the senior people, but that was not done. So, I 
request the Railway Minister to reconsider the 
matter and to please see that the demand of 
those who have worked for several years as 
air-conditioned coach attendants is favourably 
considered. 

Thirdly, I wijl just mention for the 
information of the Railway Minister that I am 
receving several complaints from the 
Secheduled Caste railway employees that they 
are harassed and ill-treated by the orthodox 
Hindu officers. I do not say this of all Hindu 
officers, but it cannot be denied that there are 
some orthodox Hindu officers who ill-treat 
them and harass them. Their due promotions 
are not given to them. While giving selection 
grades, their claims are debarred and they are 
not given, and other junior officers are 
promoted over them. It is the policy of the 
Government to give special concessions and 
special promotions to the Scheduled Castes but 
in spite of all that, Madam, you will find that 
they are not given their due promotions but 
junior hands are promoted over them. That 
should, not be the case and the Railway 
Ministry should consider this matter. 

As regards removal of untouchabi-lity, I can 
say that there are so many tea-stalls, book-
stalls, and other stalls in all stations. These 
Scheduled Caste and Tribe persons should be 
allowed to run these stalls. You will find, 
Madam, that there are book-stalls in all 
stations, and there is one company, Messrs. 
Wheeler and Company, to whom out of 
something like 425 book-stalls 325 are given, 
as if that is its sole monopoly. That should not 
be the case. In such cases all these stalls 
should be distributed to individuals so that 
they may be benefited, they can earn their 
bread.   Specially as re- 
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gard* tea-stalls, I request the Railway Minister 
to see that they are given particularly to the 
Scheduled Caste and Tribe people so that that 
will help in the removal of untoucha-bility as 
well as enable them to earn their bread too. 

Madam, if you just see the map of India, you 
will find that in the western part of Maharashtra, 
particularly Colaba and Ratnagiri districts, there 
is no railway service at all. So, I request the 
Railway Minister to see if they can extend the 
railway lines to those two districts. If you go into 
the interior, Madam, you will find that many of 
the people living in 1ne interior have not seen 
what a railway train is. That should not be the 
position. Those people should also get that 
benefit. 

These are the points I have put within the time 
given to me, and I hope that the Railway Minister 
will pay them attention and will do the needful. 

THE DEPUTY CHAIRMAN: You have taken 
exactly five minutes. 
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SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Madam, I am aware that I have no 
time   .   .   . 

THE DEPUTY CHAIRMAN; Yes, you 
should be brief. 

SHRI R. S. KHANDEKAR: Yes, I am very 
much obliged to you tor giving me this    
opportunity for ex- 
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[Shri R. S. Khandekar.] pressing my views.   

I will not dilate on  the  points    which  have    
already been covered, points like overcrowding,  
accidents,  lack of planning,  etc. But I would 
like to emphasise one or two points regarding 
the bureaucratic ways of the railway officials. I 
am very sorry  to  say   that   the  general   staff 
of the   Railways, although it is courteous  
towards    Members  of    Parliament, is very 
rude to the public.   I may quote an instance 
here.   I have already sent a complaint to the 
Ministry   also   and   have   received    their 
acknowledgement      only.   My    complaint    
is    this.   We    receive     only 
acknowledgements      stating   that   the matter 
is under consideration.   But we do not know 
whether the complaint is correct or whether we 
are wrong or whether anybody was punished.   
We receive   acknowledgements   from   the 
Ministry but we do not know what has 
happened  to the  cases.   I want     to refer 
particularly to the case of the Deputy Speaker of 
the Madhya Pradesh Assembly.   He and his 
wife went to see off some one at Bhopal early in 
the morning.   They had platform tickets with  
them.   Their    car    was standing outside.   
They got some parcel from their friend and they 
went out.   They were checked by the staff and 
they said that they were travelling    without    
tickets.   The      Deputy Speaker said that both 
he and his wife had their platform tickets. The 
checking staff said,    "You are babus.   And it is 
your practice.   You know somebody and get 
those  tickets  and you are travelling without 
tickets. You have got down by this train."   
They were detained for two hours and ultimate-
ly the Deputy Speaker had to    pay penalty.   
That  complaint    was     also made.   I do not 
know what has happened to that complaint, 
whether it is correct or not.   It was reported to 
me. 

Then there was another instance also which 
I referred to the Railway Ministry. It is about a 
certain guard at Bhopal. He was transferred 
from Bhopal to Bina. The poor man did not 
get any quarters at Bina. So, 

he had to come to Bina from Bhopal. He was 
asked to vacate his quarters. His wife was 
pregnant. There were some school-going boys 
also. They were forced to leave the quarters. 
Ultimately, the guard was punished. I do not 
know whether he was dismissed also. I 
referred that case also to the Ministry. These 
are the ways of handling the cases of the staff 
and the public. So, my submission is that there 
is a lot of bureaucracy and the highups are 
following the old bureaucratic methods in 
regard to staff matters.   This should be 
reoriented. 

The next point that I want to make is 
regarding the changes in the timetables. We 
have the Parliamentary Consultative 
Committee. But we never discuss matters 
when certain timetables are changed or certain 
stoppages are cancelled or when certain trains 
are cancelled. These things should be 
considered in the Parliamentary Consultative 
Committee. 

The other point that   I would like to 
emphasise is with regard to catering.   Much has 
been done to improve the catering service.   But    
I have a very  sad  experience  about catering. I 
was travelling by the Grand Trunk Express.   I  
do  not know why  it is called the Grand Trunk 
Express.   It is neither grand nor    trunk.   If    it    
is grand,    it   is   grand   in dirtiness, in running 
late.     It is not     'trunk'   because    it    does    
not    join    any    of the     capitals     of    the     
States   excepting Madras and Delhi.   Bhopal 
has only recently become a State capital. Even 
Hyderabad is left out.   And if it is to be called 
the   Grand   Trunk Express, it should join 
Kanyakumari and Kashmir and only then will    
it became the   Grand Trunk Express in its real 
sense.   Anyway, catering was so bad there that   
I made a complaint. You will be surprised to 
learn that the whole department was shaken and 
I was  asked to withdraw the complaint.   Of 
course,   I refused to withdraw.   I do not know 
whether matters have improved now in that 
train. 



1499            Budget (Railways), 1963-64 [ 2 MARCH 1963 ]   General Discussion 1500 
 

The last point that   I want to make is about 
planning.    There is lack of planning in the 
Railways.   So many hon.   Members  have   
referred  to   the fact    that there is    
concentration    of railways in certain parts of 
the country and that certain  other parts are left 
without  them.  Even the     State where I come 
from is devoid of train services in many places.   
Last    year also   I said something about this 
and certain railway lines  were introduced.   But 
the whole emphasis on laying a new railway 
line is the consideration of the availability  of    
raw materials, of mineral wealth, iron ore, 
manganese ore,  coal,  etc., for export. But there 
is no consideration of the development of that 
area or the passenger traffic or the movement of 
food-grains.   Therefore,  this sort  of planning 
is most  defective.    New     railway lines  are 
opened only at places where you can find iron 
ores or manganese ores,  and  they are 
connected to the ports.   Of course, we are badly 
in need of foreign exchange and we must 
develop our exports but at the same time there 
should be all-round development  of the  
country.   Otherwise, there will be regional    
feelings and one region would feel that it is 
neglected.   This has became    a    sore point in 
the minds of the people there and it may   
become a hindrance   to national integration. 

Then, 1 would like to say one word about 
the narrow gauge lines. I do not know why the 
Railways are keeping these lines still. In my 
own State there are four narrow gauge lines. 
They are running at a loss. It has been admitted 
even by the Railway Ministry that the 
expenses are about 200 per cent, more than the 
gross earnings. So, my submission is that they 
should be converted into metre gauge and they 
should be connected with or they should be 
extended to neighbouring States, and 
particularly in my State, on account of the 
dacoit menace there is great need that the 
whole area should be covered by railway and 
it should be extended to neighbouring States 
like UJ?. and Rajasthan. 

With these words, Madam, I am very thankful 
to you for giving me this opportunity. I think I 
have kept to the time-limit. 

THE DEPUTY CHAIRMAN; You have. 
Mr. Bansi Lai. After you there are two more 
speakers. The Minister will reply at 3.40. 
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SARDAR SWARAN SINGH: Madam Deputy 
Chairman, various sections and parties of this 
honourable House have participated in this debate 
which is one of the longest debates before this 
honourable House. The hon. Members have given 
their valuable suggestions and made comments on 
various important matters concerning the 
Railways. This is an occasion, Madam, when not 
only matters of high finance and financial 
soundness are discussed, but the working of the 
Railways as a whole is reviewed with a view to 
examining how far the performance has been up 
to the expectations or met the requirements of the 
country and what are the shortcomings that have to 
be removed. If I may respectfully say, on all these 
matters there have been very valuable suggestions 
and I am extremely grateful to the hon. Members 
belonging to different parties coming from 
different parts of the country who have given so 
much careful consideration to this matter. Hon. 
Members are not only representatives of the 
people, but are also in a sense customers of the 
Railways; as such I have had the added advantage 
of being benefited by their comments, reflecting 
not only the views, expectations and aspirations 
of the large number of our countrymen whom 
they represent but also I get the benefit of their 
personal experience as railway users. If it is 
remembered that Railways constitute a vast 
organisation which deals with a very large 
number of passengers and carries a very large 
volume of goods, then perhaps it can be assessed 
in proper perspective whether the performance is 
up to the mark. It might interest hon. Members to 
keep an eye on the figures, not that they are not 
known but sometimes we are prone to overlook 
them. Roughly, in a year, the number of 
passengers that are carried by the Railways is four 
times the population of our country. It runs to a 
little over 150 crores—160 or 170 crores a year. 
So it is a very large number and all these 
passengers who are customers and patrons have to 
be satisfied. 



 

Again, the volume of freight traffic carried 
by the Railways is large, both in goods as well 
as in parcels. The figures have been supplied, 
and hon. Members have them. There has been 
an increase in the goods traffic of a little over 
10 per cent. I am very happy to report to the 
Parliament that the target of additional 15 
million tons for goods traffic, which the 
Railways had set for themselves, when we 
commenced the current year, has already been 
fulfilled. Till the end of February 15 million 
additional tons would have already been 
carried, it is assessed; and whatever additional 
tonnage is carried in the month of March, over 
what was carried last year, will be over-
fulfilment of the target. I am particularly 
gratified at this performance, because there 
were certain additional strains which the 
Railways had to bear on account of the emer-
gency movements. I am sure that the 
appreciative words that the hon. Members of 
this House have used, while commending the 
services of railwaymen in effecting the 
emergency movement, will be a source of 
great encouragement and inspiration and 
would enable the railwaymen at all levels to 
carry on their heavy responsibilities with 
greater cheer from the knowledge that their 
good ^rork has been appreciated by this august 
House and by Members belonging to different 
parties. Notwithstanding the strains that were 
caused by the movement of material as well as 
men on account of the emergency, the 
additional transport that \as been achieved over 
and above the • additional 15 million tons, 
which was the target for the Railways for the 
current year is a matter of immense 
satisfaction. I would like to recall that this 
increase is unprecedented In no single year, in 
the history of the Indian Railways, has there 
been additional goods transport performance 
of this order that the Ra'Vays have Seen able 
to achieve. 

It is these two highlights, one, the over-
shooting of the target for additional transport 
in the matter of goods    secondly    in    sound    
financial 

management that the Railways have been able 
to show, during the current year that have 
given widespread satisfaction in the country. 
That does not mean that I am not conscious of 
various shortcomings. There are many. Some 
of them have been mentioned by hon. 
Members, based on their own experience, or 
as reported to them by the vast number of 
people whom the hon. Members have the pri-
vilege to serve. These people come into close 
contact with the hon. Members who occupy 
high positions in the public life of our 
country. I would like to say that the 
shortcomings that have been pointed out will 
serve the useful purpose of enabling me and 
the Railway Administration to remove these 
deficiencies and to strive to serve to the 
greater satisfaction of the crores of patrons of 
the Railways. 

I would, at this stage, like to Bay a few 
words about the financial aspects which have 
been touched upon by several hon. Members. 
Some of these points have been mentioned in 
the Budget Speech, a copy of which had 
Tseen laid on the Table of the House, while 
others are referred to in the Review and other 
Budget documents that have been circulated. 
The broad picture, which I would like to place 
before the honourable House relates to the 
various items of outgoings from the railway 
revenues. There is some confusion, 
understandably, because some of the financial 
aspects may not be quite apparent. I would, 
therefore, attempt to place in a very simple 
form, the implications of some of the 
financial aspects of the Railways. On the 
revenue side, it is a simple picture, because 
the revenue is mostly the earnings from the 
passenger traffic, parcel traffic and the 
earnings from the goods traffic. On the 
expenditure side, the matter requires a little 
more detailed consideration and analysis. We 
have got what are called the direct revenue 
expenditure—you may call them working 
expenses. Certain terminologies have been 
adopted in the Budget, but for the sake of 
simplicity, I say that working expenses    
mostly 
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[Sardar Swaran Singh.] would be on staff, 
on fuel and on other stores of consumable 
nature which are consumed from day to day 
on repairs and maintenance and certain other 
items. Apart from these items of working 
expenditure, there are two funds built up from 
revenue from  which  expenditure  is  
incurred. 

Again, apart from this works expenditure, 
Railways have got certain obligatory 
commitments by virtue of the directives that 
have been given by Parliament, namely, the 
contribution to the General Exchequer. Then 
we have got other miscellaneous expenditure 
which has to be incurred. The obvious major 
item is depreciation, provision to cover 
depreciation both of rolling stock and track 
and other assets. Very large sums of money 
are required for replacing the rolling stock and 
for renewing the track; these are the main 
items of expenditure which are to be met from 
what is called the Depreciation Reserve Fund. 
This is now a charge on the revenues; 
otherwise the capital will go on accumulating 
and will become so large that heavy outgoings 
by way of annual outlay will have to be met. 
Therefore, this is rightly met from the revenue 
accounts. 

Again, there are other types of 
expenditure which are met from what is 
known as the Development Fund, namely, the 
expenditure on passenger amenities and on 
certain other types of works like staff welfare 
and safety works. Then separately we have 
got the expenditure on capital account. So far 
as the capital expenditure is concerned, that is 
financed by the general revenues. But for the 
others the Railways have rightly taken upon 
themselves the responsibility of finding the 
money from the current resources or 
accumulations from earlier years' resources. 
This distinction is important; and the entire 
structure of railway financing is based upon 
these fundamental principles. 

I would now give some details to indicate 
what are the items of expenditure that are 
incurred. It is necessary to remember this 
because an impression is sought to be created 
that these amounts go lo some sort of a dead 
account or fund, that these amounts are just 
accumu.atjd for use at some remote point of 
time. This is not a fact and this should be re-
membered. I may mention that in relation to 
gross earnings, Rs. 550 crores, that are 
expected to be realised in the current year 
1962-63, the Railways will be financing 
expenditure to the tune of Rs. 105 crores of a 
capital nature, partly out of the current 
revenues, that is to say, open line works 
revenue, and partly out of the funds created 
from out of the revenues, namely, the 
Depreciation Reserve Fund and the 
Development Fund. This is no small 
achievement, as it relieves the strain on the 
General Exchequer for raising the resources 
for the Railways to that extent. It also 
conforms to sound commercial principles of 
financing as much as possible out of the 
Railways' own resources. 

I may mention that in 1962-63 an 
expenditure of as much as Rs. 70 crores will 
be met out of the Depreciation Reserve Fund 
on replacement of worn-out railway assets. 
This will be made up of about Rs. 21 crores 
for replacement of rolling stock, i.e. 
locomotives, carriages and wagons, and about 
Rs. 40 crores for track renewal, and the 
balance on replacement of bridges, machinery 
and other assets. The magnitude of this ex-
penditure will also indicate the attention that 
is being given to track renewal as well as to 
the replacement of other assets requiring 
renewal. The Development Fund, which is 
built up wholly from the annual railway 
surpluses will be financing expenditure of 
about Rs. 23 crores in 1962-63. Of this nearly 
Rs. 3 crores will be on passenger and other 
railway users' amenities, about Rs. 8 crores on 
staff welfare works costing individually more 
than Rs. 25,000, and nearly Rs.  12 crores on 
operating 
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improvements including safety works, which 
cannot be regarded as being directly 
remunerative from the point of view of 
earning 5 per cent return on the outlay. The 
open line works revenue expcaditure in 1962-
63, that will be met from current Railway 
revenue will be about Rs. 12 crores; these 
works include staff wellare works and 
operating improvements costing individually 
less than the similar works charged to 
Development Fund, that is to say, less than 
Rs. 25,000 and less than Rs. 3 lakhs each 
respectively. I am giving these details to show 
the type and the order of expenditures of a 
capital nature which are financed either from 
the current year's revenue or from the 
revenues of earlier years accumulated in the 
two railway funds. 

Apart from these, the other important item 
is the contribution to the General Revenues. I 
am grateful to the hon. Members for 
appreciating and supporting the proposed 
enhanced contribution to the General Reve-
nues, the rate being now increased from 4,25 
per cent to 4:5 per cent. This, I feel, would be 
justified by higher rates of borrowing and it 
would also be a welcome addition to the 
resources of the General Exchequer. The 
Convention Committee, 1960 had 
recommended 4.25 per cent and if we took a 
narrow legalistic view, the Railways could 
have taken an attitude of not increasing that 
contribution yet. I am venturing to place this 
proposal before Parliament, knowing the 
concern of Parliament about augmenting the 
resources so far as the General Exchequer is 
concerned. This is, therefore, an additional 
amount that will go directly to the exchequer. 

So far as additions to the Depreciation 
Fund and the Development Fund are 
concerned, although they will not be required 
during the next year, they will remain in those 
funds and can be used when we go to step up 
the renewal programme for tracks or the 
replacement of rolling stock or other 
rehabilitation works or operating  im- 

provements, which are a legitimate charge 
either on the Depreciation Reserve Fund or 
the Development Fund respectively. 

Therefore, so far as the financial picture is 
concerned, I think that the proposed levy is a 
sound proposition and it is for this reason that 
it has been generally welcomed by all sec-
tions of the House as strengthening the 
Railway finances. 

Shri Santhanam and some ocher hon. 
Members, while generally supporting the 
proposals to raise additional revenues and the 
objectives for which they are intended, have 
pointed out that it involves a modification of 
the recommendations of the Railway 
Convention Committee of 1960 as accepted by 
Parliament in December, 1960. I am sure the, 
House will agree that both on account of the 
national emergency and on account of the 
expansion in the programme of the Railways 
in the Third Five Year Plan to cover which an 
additional outlay of Rs. 145 crores has already 
been approved, it has become necessary to 
take stock of the position afresh. Shri 
Santhanam has suggested that contribution 
from revenue to the Depreciation Reserve 
Fund could be fixed as a percentage of the 
capital-at-charge, without the amount being 
determined from time to time by Railway   
Convention    Committees.      The 

proposed addition of thirty 4 P.M. 
crores of rupees to the fund in 

the last three years of the Plan will 
increase the average annual contribution to the 
fund in the Third Plan from Rs. 70 crores to 
Rs. 76 crores. With an approved outlay of Rs. 
145 crores in addition to Rs. 1325 crores as 
provision for the Railways' programme in the 
Third Plan, there will be expansion of railway 
assets beyond the outlay of Rs. 1255 
envisaged when the Railway Convention 
Committee made their recommendation in 
1960, or an addition of Rs. 215 crores. In fact, 
the data supplied by the Railway Board to the 
Railway Convention Committee, 1960, had 
suggested a 3-8 per  cent,   provision   for   
Depreciation 
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capital and a stepwise increase as proposed, as 
capital outlay increases will secure the same 
objective as indicated by Shri Santhanam. 

There is another aspect, Madam, to which I 
would like to refer. Some hon. Members have 
expressed concern about the rise in the 
working expenses; and in this connection, 
mention has been made about the high pro-
portion or percentage of the cost on staff as 
compared to other industries. 1 think Shri 
Jaipuria and some other hon. Members drew 
pointed attention to this aspect. I would 
venture to submit that comparison with 
different industries is not quite appropriate. I 
can imagine a useful or purposeful comparison 
of an industrial unit with Chittaranjan Loco 
Factory or the Coach Factory at Perambur or 
some of the manufacturing units of the 
Railways. When we are concerned with a 
transport service, which is spread over 
thousands of miles, in different parts of the 
country, with a very large number of trains—
goods and passenger—running day and night, 
we cannot compare the strength of the 
personnel required, or the expenditure incurred 
on them in such an undertaking with the 
number of staff or the staff expenditure requir-
ed for running an industrial undertaking or a 
manufacturing unit. The comparison, 
therefore, is not justified and it is all the more 
surprising that a person who himself runs an 
industry should indulge in a comparison of 
this type. We cannot compare two things 
which are not comparable. 

The real test on this score is twofold, one is 
the number which is alleged to be 
unnecessarily large. On that point, there have 
been conflicting views expressed on the floor 
of the House. Those hon. Members, who are 
connected with labour unions of one or the 
other political inclinations, have generally 
suggested that there is understanding in 
certain grades and at certain stages.   On the 
other hand, 

vague suggestions have been made that there is 
some overstafling. The second important point 
would be about emoluments. Are the emolu-
ments at the proper rates, or are they 
excessive? If this honourable House is 
satisfied with regard to these two aspects, 
namely, the number of bodies and the 
emoluments, then I think no hesitation or 
misgivings should be present in any one's mind 
on the score of the staff expenditure on the 
Railways. So far as emoluments are 
concerned, the matter is simple. The Railways 
have, I think, on the whole looked after their 
staff fairly well and they have generally been 
guided by the recommendations of the various 
Pay Commissions and also the awards of 
adjudicating tribunals or by whatever might be 
agreed upon as a result of bilateral 
negotiations. The general pattern, so far as the 
emoluments are concerned, can be said to be 
fair, may be a little on the liberal side, which 
should not be grudged if we remember that the 
type of work which railwaymen at various 
levels have to perform is arduous and involves 
strain, both mental and physical. I venture to 
place certain facts from which it can be judged 
whether the record of the Railways on this 
score is satisfactory or not. A general 
statement was made that there is no industry in 
the public sector or the private sector where 
the staff cost constitutes as much as sixty per 
cent, of the working expenses. I need hardly 
point out that the proportion of staff expendi-
ture will depend on the nature of the industry, 
the degree of mechanisation, the number of 
staff and the rates of pay and allowances. The 
Railways are a public utility service, not mere-
ly a manufacturing unit, and it will necessarily 
have to incur staff expenditure in relation to 
the quantum and the quality of transport 
service. It may interest the House to know that 
the British, French, German, Canadian and the 
American Railways, in spite of the higher 
degree of mechanisation they have, in recent 
years have been incurring expenditure on staff 
ranging from 55 per cent 
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to 64 per cent of the total working expenses. 
The rates of remuneration and conditions of 
service and hours of work of railway staff, in 
common with those of Other Central Govern-
ment staff, have been fixed on the re-
commendations of the successive Pay 
Commissions or awards of adjudicators or 
tribunal. It is the recognised policy of the 
Government to progressively improve the 
conditions of service and welfare and medical 
facilities for their staff. While, therefore, the 
cost per railway employee has inevitably 
increased, greater care has been exercised by 
the Railways to keep down to the minimum 
the increase in the strength of staff required 
for tackling the increasing workload of the 
Railways. Between the years 1950-51 and 
1961-62, that is, an eleven-year period, the 
total strength of the staff increased only by 29 
per cent., whereas the index of performance, 
even by the strict test of train kilometres 
which is a more rigorous test than net ton 
kilometre and passenger kilometre, has 
increased by 38 per cent. Now, coming 
nearer, in the period from 31st March 1956, 
that is, from the beginning of the Second Plan 
period, up to the 31st March, 1962, the 
increase in staff strength was 14.8 per cent., 
against 32 per cent, increase in passenger 
traffic, nearly 40 per cent, increase in goods 
tonnage and about 50 per cent, increase in ton 
kilometres. From these figures, one can 
conclude whether the expenditure on the staff 
is properly scrutinised and carefully examined 
in relation to the total expenditure. Now, all 
this has been possible not only because of the 
increasing volume of traffic of goods but 
because the Railways have secured better 
utilisation of Railways' assets through various 
organisational measures and operational 
improvements. I should also add that in a 
category like the railway workshop staff not 
directly connected with operation, we have in 
fact prevented altogether any increase in staff 
strength since 1958 by introducing the 
incentive scheme of payment by results. This 
at the same time has facilitated the taking in 
hand of a greater 

volume of repair work in the workshop as 
well as new lines and new items of 
production. These figures and the background 
that I have ventured to place before the House 
do not leave any doubt that a criticism, which 
I presume was not based on a correct 
appreciation of the facts, should not remain 
and We should have satisfaction that the 
Railway Administration has given a great deal 
of thought to this aspect. 

There is one other aspect which I venture to 
place before this august House. Something 
was mentioned about the efficiency and 
performance of the Railways. I am not 
mentioning only the increased traffic that they 
have handled, but the percentage increase in 
performance as compared to the increase in 
investment. This is a good test. Some 
information is already available in the 
literature which has been supplied. One ratio 
is quite familiar, that is, the operating ratio. 
That is, the proportion of the total working 
expenditure to gross earnings. That gives 
what is called the operating ratio. The figures 
with regard to this ratio have been supplied 
and hon. Members will see from them that the 
operating ratio has come down progressively. 
There is another test which I would place 
before the honourable House. About 
efficiency of Railways generally, whether 
financial or otherwise, to which reference has 
been made by more than one hon. Member, I 
may mention that there is a very clear 
criterion which has been brought out in a 
graph appended to the Review that has been 
circulated to hon. Members with the Budget 
papers. The graph very pointedly brings out 
how in relation to the percentage of increase 
in locomotives, track capacity and other 
railway investments, the actual performance, 
in terms of additional net ton kilometres, is far 
in excess of the percentage increase in the 
assets. This is ample testimony to the fact that 
we are putting railwaymen and material to the 
most economical and best use. While I do not 
say that there is no room for 
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improvement, I am sure that this graph will 
convince the House and the country that the 
Railways have continued to do well. Various 
other details have also been given in the 
Review to judge performance in relation to 
expenditure. For instance, in workshop 
repairs, locomotives, carriages and wagons, 
the index of expenditure for the last few years 
has increased at a much lower rate than the 
index of performance as judged by the number 
of units of rolling stock prepared. There are 
also similar other items of expenditure. Even 
in regard to compensation claims for goods 
lost or damaged, the annual expenditure has 
come down from Rs. 375 crores in 1959-60 to 
Rs. 3.61 orores in 1960-61 and Rs. 335 crores 
in 1961-62, even in absolute money value; 
when judged in relation to the total tonnage of 
transport and increasing price levels at which 
this compensation payment is based, the index 
for 1961-62 would work to 55-7 1950-51 
being the base with 100. These are actual 
performance data in relation to the incurrence 
of additional expenditure. This comparison 
from which I have tried to eliminate the 
extraneous financial element of fluctuating 
prices also indicates that the Railway assets, 
both of equipment and fixed assets and rolling 
stock, have been put to maximum use by 
improving efficiency and by improving the 
capacity of railway-men at all levels to carry 
their onerous responsibilities. This has been 
partly due to progressive introduction of 
modern techniques and modern methods of 
manufacture as well as of transportation and 
other aspects. 

There are one or two other matters which I 
would like also to mention while discussing 
the financial aspects of the Budget. Mention 
has been made of what is contained in the 
Railway Audit Report. I intervened and 
pointed out that the Audit Report goes to an-
fther body, namely, the Public Accounts 
Committee. They go into the various points 
and ultimate- 

ly we convince them or we become convinced 
and take suitable and appropriate action. The 
function of audit is very important; it is a very 
powerful and potent instrument for enforcing 
financial discipline, but to jump to sweeping 
conclusions from what appears in the Audit 
Report will not be a very safe procedure. It 
should be remembered that hundreds of crores 
of passengers are involved and each passenger 
amounts to a separate transaction. Besides, the 
Railways are handling crores of tons of 
material, crores of parcels. That means that 
there are crores of transactions which the 
Railways have to handle and the huge revenue 
that comes in is of the order of Rs. 550 crores 
in the current year—it may touch Rs. 600 
crores next year—all that does not come in 
always in large amounts. Sometimes very 
small amounts have to be collected. Therefore, 
it is a vast financial operation where a very 
large number of transactions of revenue and 
expenditure are involved and the performance 
with regard to accounting and financial 
discipline has to be viewed in the background 
of the size and nature 01 the problem. If we 
are dealing with, say, about Rs. 550 crores on 
revenue earnings account in a year, about Rs. 
350 crores on revenue expenditure and 
another Rs. 250 or Rs. 300 crores on capital 
expenditure account, and if you total up the 
irregularities that are thrown up and which 
have been mentioned in the Report which has 
been copiously referred to—it refers to an 
earlier year—it does not total up to more than 
about a crore. Now, I should not be taken as 
defending any irregularity, because 
irregularity is an irregularity irrespective of 
the amount involved and we should naturally 
take a very strong view and strict view and 
ensure that there are no lapses. But I do 
venture to suggest that this matter should also 
be judged in relation to the size of the problem 
and the nature and number of the transactions 
involved. And in this background if the Audit 
Report is seen, it will be found that the picture 
is not depressing.     The Audit 
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Report in its very nature is intended to 
pinpoint the lapses and irregularities from 
year to year with a view to effecting 
continuous improvement in financial working. 
As I mentioned when I intervened, there is a 
Parliamentary Committee, namely, the Public 
Accounts Committee which is expressly 
charged with the task of examining the Audit 
Report in detail and discussing it with the 
representatives of the Railway Board. Until 
the Committee has gone into the Report and 
assessed the degree of lapse in each case, it 
would not be appropriate for me to discuss the 
merits or demerits of each case. 

I shall content myself with pointing 
out that in the concluding paragraph 
of the Audit Report it has been indi 
cated clearly that the total loss adjust 
ed in 1961-62 which amounted to 
Rs. 96 lakhs including losses due to 
natural calamities like floods and 
cyclones, which will naturally vary 
from year to year and constitute sub 
stantial amounts in relation to the 
capital and revenue expenditure of the 
year, was only 0-11 per cent. I would 
refer also to paragraph 7 of the Audit 
Report in which it has been mentioned 
that the lapses of Budget provision 
under the head "Works-Capital 
Grants", as a whole, were 6-8 per 
cent, in 1961-62 as against 8-4 per cent 
in 1959-60 and 11-4 per cent in 1960- 
61, which is a recognition of progres 
sive improvement. It has also been 
pointed out in the same paragraph 
that an appreciable portion of even 
the saving of 6-8 per cent was on 
account of a cost reduction of about 
Rs. 6-5 crores effected by the Dandak- 
aranya-Bolangir-Kiriburu Railway 
Project Administration through substantial 
changes in the physical alignment and other 
engineering aspects Such a reduction in the 
cost of work, the House will appreciate, is 
commendable, even if it meant lapse of funds 
which remained unutilised. It is not quite 
usual to find such appreciative remarks in 
many audit reports. The usual drill of various 
audit paras being examined by the   P.A.C.    
will 

continue and appropriate action will be taken 
when the lapses are established and in that 
context no one will be spared. I have ventured 
to point out these aspects from the Audit 
Report itself, to indicate what the quantum of 
lapses is as compared to the overall size of 
the operation and how, even in the Audit 
Report, there are appreciative references with 
regard to certain aspects. 

I gave a figure about the operating ratio. 
Now, it is expected that it is likely to be 76-5 
per cent in 1963-64, whereas in the years 
1955-56 to 1962-63 the ratio has varied 
between 82*4 per cent and 78-3 per cent. It 
should be remembered in this connection that 
there is going to be an additional provision of 
Rs. 10 crores to the Depreciation Reserve 
Fund in 1963-64 also charged under working 
expenses. 

Now, one point was specifically mentioned 
and I would like to say a few words with 
regard to that. This is about the conversion of 
the Howrah-Burdwan section from DC to AC. 
Some hon. Members had referred to it. This 
was also raised during the Question Hour 
some days ago on the floor of this House. 
Now, the explanation is quite simple. Electric 
traction has been in the process of evolution 
all the world over. Originally, it was mostly 
DC traction and lower voltage was generally 
utilised. At the time electrification of this 
particular section was undertaken in 1953-54, 
this matter was gone into with great care. It is 
true that in certain parts of the world AC 
electrification and utilisation of higher 
voltages had been undertaken, but it was still 
at an experimental stage. After a very careful 
technical examination, it was decided that it 
might not be free from risk to go in for AC 
traction and utilising higher voltages. Pressure 
of traffic on that section was immense. 
Therefore, it was decided that it should be DC 
traction. Now, of late, technological 
developments in the world have made it 
possible to utilise the normal grid voltages, 
which are pretty high in AC transmission 
system 
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had by then made tremendous progress. It 
was, therefore, decided that additional exten-
sions should ail be of AC. Now, once you take 
that decision, it beccmes necessary that 
something, which was undertaken earlier as 
the best possible mode of traction at that point 
of time, should also be co-ordinated and inte-
grated with the expanding system. This is all 
that has happened. To say that it was a great 
blunder or mistake in planning is not correct. 
The modern trend is all towards AC traction 
and higher voltages. This has enabled a 
reduction of expenditure on overhead 
equipment and a number of other items. 
Transmission costs also are less because of 
higher voltage and the AC transmission 
system. In fact, our AC electrification and the 
boldness with which the Indian Railways have 
planned and executed this is the envy of 
railway systems in many parts of the world, 
including some foreign countries which can 
be said to be more industrially advanced. 
Even foreign technical experts have paid a 
tribute to the imagination and skill displayed 
by our engineers in undertaking AC traction 
system. When we alter the DC section, it does 
not mean that everything is scrapped. There 
will be overhead equipment and a number of 
other things which will be utilised. But ^prtain 
technical changes will be necessary. It has 
been fully considered and the firm conclusion 
is that it is better to switch over to AC. Other-
wise, by carrying on with DC the recurring 
expenditure will be of a high order. Different 
types of traction arrangements will also cause 
operational delays. So, there is nothing wrong 
in all this. We could not start work on the AC 
system when that system itself had not been 
fully developed in the world. 

Leaving the financial side, I shall now say a 
few words about the operational side. As I 
have already pointed out, the highlight of the 
present Budget is the additional tonnage of 
goods  that  the  Railways  have  been 

able to carry. Human memory is short and we 
have forgotten the type of atmosphere that 
prevailed in both Houses and outside in the 
country in April last year and for some 
months before that, when there were com-
plaints of shortage of coal all over the 
country. I was, in fact, happy when one of the 
hon. Members opposite, I think Shri 
Khobaragade, said that we had paid too much 
attention to coal, steel, cement and other big 
industrial commodities and that we had not 
paid enough attention to general goods. That 
is a tribute, half of it at any rate, that in this 
essential sector, namely, coal, steel and 
cement industrial units, which the House will 
readily agree are priority units, it is necessary 
to keep them going by carrying all the raw 
materials and by moving all the goods that 
they manufacture. So, it is a tribute that Rail-
ways have met the essential requirements of 
the growing industrial complex. 

The other part of his argument, where he 
wanted to say that we have not paid that much 
attention to general goods, also is not correct. 
I will not give any elaborate figures with 
regard to that, but even in general goods it 
will be found that with regard to the 
additional general goods traffic that we have 
carried over the tonnage that was carried last 
year there is an increase of roughly about 'O 
per cent, whereas in coal it is roughly about 
11 per cent. The increase is thus practically of 
the same order, and apart from these increases 
in percentage the real test is the outstanding 
registrations. On registrations hon. Members 
have made references. I would like to stress 
one important aspect in this connection. 
Registrations are not always a correct index of 
the demand. As is quite natural, if there are 
scarcities, then the registrations are inflated. 
As soon as wagons are supplied, most of the 
registrations were cancelled. The supply 
position improved suddenly and we were able 
to mobilise our resources over the last two 
months or 
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so, and thus cut down some of the outstanding 
registrations. An interesting phenomenon 
came to light. The cancellations were more 
than 50 per cent. When the wagon supply 
became easy, the registrations which stood at 
several thousands were knocked out by half, 
and the indenters did not ask for wagons when 
they were actually offered. So, registration is 
not the full test. The real test is whether there 
are any strains in the matter of supplies in the 
different parts of the country in essential 
commodities. It is not a source of minor 
comfort to learn that in our press, for instance, 
for the last three months or four months or so, 
the complaints about shortages of goods 
transport are surprisingly few. You will not 
find practically a single complaint of any 
significance about shortage of coal for any 
industrial unit. That is why I put a question to 
my esteemed friend, Shri Ansari, when he was 
saying that certain industrial units are not 
getting coal. It came to me as a matter of great 
surprise. When I put him the question, then 
the industrial units turned out to be the 
domestic soft coke for Delhi. About that also, 
I have made enquiries. Actually, there has 
been a very liberal supply of soft coke in 
Delhi, and there are no complaints of shortage 
either from the consumers or from the Delhi 
Administration who are generally very 
vigilant in the matter of soft coke. 

SHRI M. GOVINDA REDDY: Sometimes 
people are not prepared to take the 
allotments. 

SARDAR SWARAN SINGH: As my friend 
has very rightly pointed out, allotments were 
not taken. Wagons actually arrived here and 
they were not taken possession of by the con-
signees. So, we have succeeded, I think, in 
meeting the essential requirements on this 
transport front. 

I am not myself fully satisfied about 
overcrowding particularly in the third class in 
certain busy sections, and more particularly 
the trunk routes in the country.   We must, 
while talking 

.of overcrowding, distinguish between .certain 
busy routes, mostly trunk and suburban 
sections, and certain less busy but longer 
routes and many of the branch lines. Most of 
the hon. Members generally from the very 
nature of their duties would see some of the 
busy sections of our transport system travelling 
as they do from one important capital to 
another or from Delhi to their places and back. 
It is a fact that overcrowding in these trains 
does continue. That does not mean that 
Railways have not given enough thought in 
that direction. They have, and in fact the actual 
provision of additional facilities for passengers 
is more than what was provided for in the Plan 
itself. You can very well say that planning 
should have been more liberal, that there could 
be a cushion. This was mentioned by some 
hon. Members. I would be quite frank and I 
admit that there is not enough of cushion; not 
to talk of enough of cushion, there is 
practically no cushion either in the goods 
facilities or in the passenger facilities. You will 
naturally ask why this state of affairs prevails. 
We again come back to resources. If we have 
the resources, then we could plan in a liberal 
way and could always provide a cushion. 
When there are competing demands of other 
equally and sometimes even more important 
requirements of the country, then some 
priorities have to be settled; it is a very 
difficult, very time-consuming but very 
elaborate process that is gone through when 
the priorities are finally settled. If left to each 
Ministry, a very good case can be made out 
that there should be additional allocation for 
Railways so that there could be enough of 
cushion for additional goods and additional 
passenger traffic. A good case can be made out 
on behalf of the steel plants and coal 
production that there should be more of steel 
production and more of coal, and similarly 
with regard to power, irrigation, social 
services, housing, education and the like. But 
when we are expanding, when we are trying to 
change the pattern of our economy, we have to 
plan the allocation of   our 
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a manner that taking an overall national view 
we get the optimum result from whatever 
meagre resources, both internal and external, 
are available to us. 

SHRI M. RUTHNASWAMY: In this 
connection will the Railway Minister Kinaiy 
explain why he allows a balance of Rs. 16 
crores in the Development Fund to lie at the 
end of the year? Why should not all the Rs. 
16 crores be used for developmental pur-
poses, for reducing the congestion in third 
class carriages in the trains? 

SABDAR SWARAN SINGH: Sixteen crores 
balance in the fund is much less than what it 
used to be some years ago. Over the last 
several years the outgoings from this fund are 
practically of the same order as the amounts 
that go into it and it was even necessary to 
take loans from General Finance. I may 
remind the hon. Member who dealt with 
certain aspects with great skill that he will 
excuse me if I were to say that on the 
financial side he will have to study the subject 
a little more, because the Development Fund 
is not utilised for the type of outlay which is 
in his mind. That outlay is capital expen-
diture. For instance, the number of coaches 
and other assets have to be increased from 
what their present number is; that is booked as 
capital expenditure. There is a limit even to 
the capital resources that are available, and 
Rs. 16 crores in any case will not take us 
much further. We are in fact spending 
hundreds of crores of rupees on rolling 
stock—steam locomotives, diesel 
locomotives, electric locomotives—track 
capacity, new lines, improvement of 
signalling and the like. So, the amount which 
was in the mind of the hon. Member will not 
really solve the problem which is before him. 

I was submitting, Madam, that the increase 
in passenger traffic has been more, and if we 
have to strike a balance between the 
additional goods capacity    and    additional     
passenger 

capacity, our thinking has been that in the 
overall economic development of the country, 
industrial strength of the country, growth of 
the country, it is necessary that we should 
attach greater importance to movement of 
goods because that goes to the base of 
development, and, therefore, we cannot take a 
risk on that. And the hon. Member might 
recall that even small shortfalls in goods 
transport capacity caused strains which were 
out of all proportion to the shortage in 
transport. It might interest hon. Members to 
know that even with regard to coal, our 
experience has been that the additional 
quantities that we have moved are not of the 
same order as was thrown up when there were 
shortages. When the supplies have become 
more smooth and when wagons have become 
available, then the requirements at the other 
end have been found to be not of the same 
order as it appeared to be when there were 
shortages; there were cases in which even at 
an important centre like Kanpur, for several 
days train loads were standing and they were 
not unloaded, there were similar difficulties at 
other places also. Now, I do not blame 
anybody. If there are shortages, then the 
demands get inflated. Therefore, we are doing 
our best within the resources available to 
decrease overcrowding. But I am afraid that 
on certain routes the situation is not likely to 
improve appreciably. 

I am particularly grateful to the hon. 
Members who have appreciated the work of 
the Railways at the time of the emergency, 
and I will not say much on that score. 

Concern has been expressed by hon. 
Members over ticketless travel. Now, you can 
well imagine that there is nothing more 
irritating to the Railway Administration—and 
I am sure, to hon. Members—than this 
phenomenon of ticketless travel. It is a queer 
thing that there are certain parts of our 
country where this racket is somewhat worse 
as compared to the other parts. 
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Gorakhpur. 

SARDAR SWARAN SINGH:   I    have 
avoided naming individual places lest some 
Member might get hurt,    if    I name his own 
town.   But there   are certain parts where this 
evil is rampant.   Now, we are doing our best, 
and I would like to assure hon. Members that 
this matter is    really    engaging very  serious  
and sustained  attention. Some figures are 
given but I do not want to justify anything on 
the basis of figures.   By more intensive 
checks, Railways have been  able to    realise 
some more  amount.    That  might  be 
indicative of a larger number of persons 
travelling without tickets, and a proportionate 
number of people having been detected, it 
might have yielded more revenue.    So, that is 
really no index of the actual quantum of ticket-
less  travel.    Why  do people    travel without 
tickets?    Some hon. Members try to simplify 
the point, saying that this  is on  account of    
overcrowding. Well, I beg to differ.   It is not 
due to overcrowding but it is on account of 
certain  lapses  in  us,  and  it may be that  
some  people  think that it  is  a brave or a 
grand thing to do.   And the tendency  to   defy  
whatever  may  be the rules and regulations is 
regarded, unfortunately,   as   a  very brave    
act among certain sections of the people over 
which they gloat.    It would not always be an 
economic reason, because if. you have a look 
at the cross-sedion of those who are detected,  
you will find people who do not resort to -.his 
nefarious      practice      for     economic 
reasons.    I  can    understand  indigent 
persons, the beggars doing this    but, 
unfortunately,  students or    industrial workers  
also fall  a victim    to those lapses which, 
surely, cannot be due: to economic reasons. I 
do not know how to deal with this. We have to 
deal with this both by strengthening our    
arrangement of checking and by strengthening 
the   punitive   measures.     The  House would 
recall that we strengthened the checking 
arrangement,  and  also     increased the 
punishment for ticketless travel by an 
amending Act. Even that did not have the 
desired effect, Now, I 

have written to certain State Education 
Ministers to enlist their support and I feel that 
if civil authorities become a little more active, 
things can improve. I was particularly happy 
when one of the hon. Members, pointed out 
that one energetic and enthusiastic district 
magistrate succeeded in eliminating the evil 
entirely from a district. If that can be done by 
one district magistrate, it can be done by other 
district magistrates also if they devote at-
tention to this aspect. You will kindly see that 
this is a matter in which the cooperation of 
hon. Members is needed and I think the fact 
_that this is discussed in Parliament and that it 
will be reported, will itself have a great effect 
upon the minds of people. It will percolate to 
the heads of educational institutions. We will 
also persuade them, and on the administrative 
side also efforts will be further strengthened. 
And I have a feeling that, with the level of 
economic development rising, some of those 
lapses might disappear. 

About acts of pilferage—for instance, 
pilferage of coal—it is very annoying, 
irritating and also depressing that people 
should feel tempted to steal such a 
commodity as coal which is fairly bulky and 
not very costly judged by any standards. Still 
people think it worthwhile to pinch away five 
or ten kilograms of coal which means a value 
of less than a rupee or so. These are the 
unfortunate lapses of our population as such. 
Therefore, whereas those things are extremely 
disliked by everyone including the hon. 
Member, I do not see much light as to how 
we could tackle all these matters, except to 
pursue the line that we have already pursued, 
namely, to tighten our checking 
arrangements, enlist the support of the local 
civil administration, enlist the support and 
sympathy of social workers and educationists 
and create an atmosphere whereby people 
may not resort to this sort  of lapses, whether  
it is  on  the 
Railways or elsewhere. 

* 
SHRI M. GOVINDA REDDY: Before the 

hon. Minister proceeds to the next 
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[Shri M. Govinda Reddy.] point, I would 
like to know from him about one thing. We 
have read in the newspapers that some of the 
ticket collectors have been assaulted—and a 
few fatally—by ticketless travellers. In view 
of these incidents, may I know whether the 
Railway Administration has made 
arrangements to give sufficient protection to 
ticket collectors? It may be that because of 
these incidents, the ticket collectors may be 
scared of going and doing their duty in places 
where there are large groups of ticketless 
travellers. 

SARDAR SWARAN SINGH: It is a fact that 
incidents and instances of that nature have 
come to the notice of the Railway 
Administration. In these cases, we have 
enlisted the cooperation of the local 
authorities and generally, they have taken a 
fairly strong line. I think that the ticket 
collectors whose task is unpleasant and 
generally thankless, do not feel—I have the 
confidence—shaken as a result of stray 
incidents of that type. But I think the arm of 
the law is strong enough to deal with the 
situation. And those acts of assault or the like 
on the ticket examiners will, I am sure, be 
very firmly dealt with by the local civil 
authorities, and whatever protective 
arrangements are necessary to enable these 
railwaymen to discharge their duties 
effectively will certainly be  given  and will     
be strengthened. 

There is one other matter of importance, 
namely the punctuality of trains, "hich has 
been commented upon by '-me hon. Members. 
Now, I would be ,uite frank and say that 
wherever a train is not punctual I have no 
defence; 1 expect of railwaymen at all levels 
to ,ee that the trains do run punctually. There 
can be good reasons of an accidental nature, 
for instance some odd thing cropping up. 
Now, that might be excusable, but in those 
sections where the trains do not run punctually 
on account of other attendant circumstances, 
for example, some line works, being 
undertaken, some repairs or replacements 
being undertaken, I had  instructed     
Railways    that they 

should have a second look and change the 
time-table if they cannot actually run the trains 
according to the times mentioned in the time-
table. They did make some changes, which 
have again been adversely commented upon 
by certain hon. Members. That matter is also 
under very careful consideration and we will 
see that that position is reviewed, and where 
the works have been completed or are nearing 
completion and where the risk is likely to be 
the least, there the running time will again be 
reduced. I want to allay the fear that was in the 
minds of certain hon. Members as if the 
running time has been permanently increased 
on certain sections. That is not correct. That 
was undertaken as a temporary measure to 
enable Railways to run according to this 
longer time or within this longer time on 
account of engineering works or the like that 
were in progress. As soon as these near 
completion and other enabling works and line 
capacity works get completed, these timings 
will be altered. In terms of actual performance 
punctuality has improved—that is a fact—and 
on certain sections it has improved more than 
on others. The overall average of punctuality 
has considerably improved as compared with 
the figures of the last year. But on punctuality 
I do not go by percentages and I expect 
railwaymen at all levels to see that passenger 
trains all over thp country run punctually. Now 
we are in a stage of development; a number of 
developments are happening in the country, 
and, therefore, it does happen that on account 
of these developments there are occasions 
when the trains are not punctual, but I hope 
that, as these line capacity works and other en-
abling works are completed, they will speed 
up the trains and they will also run these trains 
to time. This improvement on punctuality we 
have been able to show in the overall figures is 
notwithstanding the strain on account of the 
emergency. Therefore, whereas any lapses On 
this score cannot be condoned by me, I would 
like the House to appreciate matters against 
the background    that I have 



 

submitted, namely overall improvement and, 
secondly, overall improvement 
notwithstanding certain setbacks on account 
of the emergency. 

Occurrence of accidents has been 
commented upon by hon. Members. I would 
also like to pay my tribute to the work done 
by the Kunzru Committee and its members. 
They have gone into this matter with very 
great care and have made certain interim 
recommendations. I have already placed a 
statement on the floor of the House indicating 
that most of these recommendations have 
been accepted, not only accepted but most of 
them have either been implemented or are in 
the process of implementation. It is not 
something which is in cold storage; those 
recommendations are very useful and they are 
being quickly implemented. 

Conflicting views have been expressed 
with regard to the cause of accidents. Some 
members tried to suggest that it was mostly 
on account of lapses on the part of 
railwaymen. Others have said that it was due 
to faulty track or bad maintenance of locomo-
tives or the like. It is difficult t° generalise, 
but We have to plug all loopholes and We 
have to see that travel by our railway system 
is safe. Our record is not bad when compared 
with other systems; but even so, this is a 
matter in which we should insist on high 
standards, and I feel that the interim 
recommend -it ions made by the Kunzru 
Committee and their final recommendations, 
which will be in their fina] report, will be of 
great use and will enable the Railways to 
cope effiectively with this problem, which 
exercises the minds of people. 

One other master, I think, calls for a reply. 
Some hon. Members have said that there are 
various railway gauges in the country and that 
we should try to eliminate these different 
gauges and should have, as far as possible, 
broad gauge everywhere. Now, theoretically 
that may be a good ideal, but practically we 
have to remember that we have inherited a 
sys- 

tem in which there is huge mileage of metre 
gauge and there is a huge mileage of broad 
gauge. I think, of a total of about 35,000 route 
miles of railways, as much as 14,000 route 
miles is metre gauge and over 16,000 is broad 
gauge. Now, a suggestion has been made that 
any new line should always be broad gauge. If 
you start analysing this suggestion, you will 
com© to the conclusion that if you have a 
small link of broad gauge in a system which is 
entirely metre gauge it will introduce more 
transhipment points and will not materially 
alter the situation. It is a very bold suggestion 
and a good suggestion that every kilometre or 
every mile of metre gauge be converted into 
broad gauge. This rfratter was gone into, and 
the amount of expenditure that would be 
required to convert every kilometre of metre 
gauge and narrow gauge into broad gauge is 
so colossal that you have to decide whether 
such heavy expenditure is to be incurred in 
extending your railway system and improving 
the facilities, * or whether that amount should 
be deployed for alterng the existing gauges. At 
the same time various steps have been taken to 
rationalise the metre gauge system. More links 
and more connections have been provided so 
that there may be a smoother flow of wagons 
from one part of the country to the other. The 
House would no doubt be aware that the entire 
metre gauge system in the country now is 
connected, and we can move from any part of 
the metre gauge system to any other part, and, 
therefore, that is the stage, that we do at the 
present, of our development. There is nothing 
final in this. Whenever the country develops 
more, when our resources develop, when we 
have more steel, when we have more funds for 
this type of purpose and the traffic also grows 
which cannot be handled by metre gauge, then 
we may convert it or have an alternative broad 
gauge system. But situated as we are, we have 
inherited a system which cannot be transform-
ed easily into broad gauge. Wherear that i$ my 
assessment with regard ta the metre gauge 
system, so far as the 
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[Sardar Swaran Singh.] narrow gauge is 
concerned, I think it requires a little more 
speedy conversion into either metre gauge 
where the system is fitted in the metre gauge 
or even broad gauge where the volume of 
traffic justifies. We should appreciate that we 
are not starting on a clean slate but we have 
inherited this complex system and, therefore, 
we have to make the best use of it. We cannot 
take a purely theoretical view of the matter. 
Left to themselves, the railways, wherever the 
volume of traffic justifies, would very much 
like this conversion from metre gauge into 
broad gauge. But when there is scarcity of 
resources, again we have to balance what is 
the best way to utilise them so that the 
transport capacity that is created might be of 
maximum service to the country. This, 
Madam, covers most of the points so far as the 
transport aspect is concerned. 

Now, certain staff matters were mentioned. 
It is not my intention to go into that in any 
great detail. The hon. Members who are 
connected with railwaymen's unions, this is 
the time, this is the occasion when they have 
to highlight difficulties of staff and they have 
to point them out. The railway staff, on the 
whole, are in the happy position of being 
served by fairly well-organised unions which 
function quite effectively and usefully at 
various ;evels—at the district level, divisional 
level, and even at the central or Railway 
Board level. 

The general system of recruitment, I think, 
also is such that it is impartial. I was 
somewhat disappointed to hear comments 
when it was said that members of the Railway 
Service Commission were not doing their 
duty fairly impartially. I think that insinuation 
is not quite fair. There is the elaborate process 
of advertisements and inviting applications, 
holding tests and the like, and I think that so 
far as recruitment in various departments of 
the Administration is concerned, the Railway 
Administration can claim to have evolved 
methods of recruitment which are based on 
fair selection; it affords opportunity to almost 
all the 

people, to all qualified young men to compete 
for various jobs. 

Some hon. Members mentioned that we 
should pay special attention to training 
facilities. That is a matter to which the 
Railway Administration attaches the highest 
importance, and it wil] be my endeavour to 
see that the training facilities at the initial 
stages as well as at refresher stages are 
strengthened. Special attention is being 
devoted to that aspect. 

Certain other local matters have been 
raised. I wish I had the time to reply to many 
of the local problems. Whether it is the 
provision of a railway line to the remote parts 
of the country like Kashmir, Tripura, Mani-
pur or certain other parts, or some other links 
that have been suggested, or other local 
inconveniences and the like, I would like to 
assure the House, Madam, ^that these 
suggestions that have been given will, I hope, 
prove of considerable help in taking them up 
at appropriate occasions and levels both in the 
matter of planning or our future development 
as well as in the matter of improving the 
performance of the railway system. 

SHRI NIREN GHOSH (West Bengal): I ask 
on a point of clarification whether you can do 
something about devising a scheme for the 
decasualisa-tion of the huge casual staff. In 
fact, more than two lakhs of casual staff is 
there. Something ought to be done about that. 

SARDAR SWARAN SINGH: That 
matter has been receiving the attention of the 
Railway Administration. Already some steps 
have been taken. Madam, you will kindly 
appreciate that there are certain types of work 
where the employees have necessarily to be of 
a casual nature when the work itself is casual, 
for instance, construction work and the like. 
But where the work is of more or less a 
continuing nature and where the people are 
kept not on a regular basis but on a casual 
basis, the instructions are that Railways 
should constantly review the position and see 
that where there are jobs of a permanent or 
regu- 
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lar character, casual labour should be fitted in 
if found suitable. And in the process efforts 
are also being made to see that those who are 
in continuous service over a period of six 
months, more facilities by way of regular 
scales of pay and some other conditions of 
service are made available to them. That, I 
think, is a reasonable approach 

SHRI NIREN GHOSH: About the 65 
victimised railwaymen the hon. Railway 
Minister knows that it is a very sore point for 
the employees. Will he consider the question 
of bringing to bear a new approach upon this 
problem? 

SARDAR SWARAN SINGH: I am, Madam, 
averse to using strong adjectives. But I would 
very much like to repudiate the suggestion of 
victimisation. There is no question of victimi-
sation. The House knows that the strike was 
illegal and action was taken either by courts 
of law or by framing regular charges, and 
punishments were awarded. They may not be 
liked by certain hon. Members or certain 
unions. But there is no question of 
victimisation. In individual cases, on 
individual merits, certain action was taken. 
But I have said that if there are certain aspects 
which escaped the notice of the 
Administration at that time and any other 
points are brought out, then I am prepared to 
review those cases. So, there is no question of 
victimisation at all. 

SHRI B. K. GAIKWAD: Sir, I had just 
mentioned in my speech very briefly as 
regards the land which is lying vacant by the 
side of railway lines and which can be given 
for cultivation. In that connection there was a 
discussion with the hon. Minister. The hon. 
Minister had assured me to do so. May I 
know, Sir, what the policy of the Government 
is as far as that matter is concerned? 

SARDAR SWARAN SINGH: I think, 
Madam, steps have been taken in certain 
Railways by way of handing over that land 
which lies vacant along the railway tracks to 
the State Governments. We thought that it 
might not 
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be possible for the Railway Administration to 
handle this matter direct. Certain State 
Governments have actually farmed the land 
out to tenants and the like, and that is being 
made good use of. That, I think, is a correct 
procedure. If the hon. Member has any 
particular parts of land along any particular 
track in view, then we can examine that also. 
It should be appreciated that all land along all 
tracks is not capable of being tilled because 
we have got all types of topography in our 
country. 

SHRI NIREN GHOSH: I have just one 
more point. Madam, the allocation for 
passenger amenities is being fixed at Rs. 3 
crores. And year in and year out it is being 
agitated in Parliament that something should 
be done to increase the allocation for passen-
ger amenities. 

SARDAR SWARAN SINGH: I think the 
expression "passenger amenities" has been 
used by the hon. Members in the House in a 
very wide sense. It should be remembered 
that many new facilities that are created do 
contribute to passenger amenities. It is some 
particular types of work which come out of 
the annual allocation of Rs. 3 crores, but that 
should not mean that this sum of Rs. 3 crores 
is the only amount that is spent on passenger 
amenities. This is only to cover special types 
of work where some new platform or a new 
shed or a particular type of small foot-bridge 
or the like is provided. There are large sums 
of moneys by which additional facilities and 
services are created by way of capital assets 
which do add to the amenities of the 
passengers; it will be a wrong impression for 
hon. Members to carry that this amount of Rs. 
3 crores is the only amount that is spent on 
service to railway users. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 11 A.M. on Monday. 

The House then adjourned at 
eleven minutes past five of the 
clock till eleven of the clock on 
Manday, the 4th March 1963. 


